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I IN THE CENTRAL ADMINISTRATIVE TRIBUNAL—

T

CALCUTTA BENCH, KOLKATA

" = iy

PARTICULARTS OF THE APPLICANTS:

() Dilip Kumar Sharma, son of Ram Chandra Sharma, aged about
35 years, - working as Khala51, residirig atz DDJ Rly Quarter no. -
~ 50/F 3 Floor M C. Garden Road, PS. Ghuhhudanga, P(D v

PR T

 Borabazar, Kolkata 70030, North 24 Paraganas

(I) Pankaj Kumar Sharma, son of late Kapil DEO Sharma, .ag’e’d
‘ about 32‘years, working as Khalasi, residing at 1150 Tara Maa
Tower 4t floor Sahid. Hemanta kumar Basu Sarani, Dum Dum,

| PS. Ghughudanga, P.O. Dum dum Road, Kolkata 700074, North
% B 24 Pgs. 4 |

(HI) Rarﬁesh‘ Singh, son of late Kishnu Singh, aged about 40 years,

working as Khalasi/Helper, residing at Halishar Rly Qtr. No.
1384, North Colony, P.O. Nabangar, P.S. Bizpur, Pin 743136

/

(IV) Subhash Chandra Bose, son of Shushil Prasad Yadaw, aged about % |
years, working as Khalasi, residing at Narkebndaga Rly Qtr No..
L34/D, P.O. Narkeldanga, Kolkata 700011

APPLICANTS 1

VERSUS

| q) Un{ion of India, through‘the General Manager, Eastern Railway,
" Fairle Place, Kolkata 700 001

; .

iiy  The Senior Divisional Personnel Officer, Eastern Railway, -

~ Sealdah Division, dealdah, Kolkata Fovo\Y
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The Assistant Personnel 'Officef -1, Eastern Railway, Sealdajh‘

Division, Sealdah Kolkata ¥-0v0ty

... ... RESPONDENTS
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CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH
~ KOLKATA
' No.O A/350/1141/2018 Date of order: 07.08.2018
M.A.350/573/2018
Coram . :Hon’ble Mr. A.K. Patnaik, Judicial_ Member
| ..'F‘or;the appli'c_ant : Mr. A, ‘Cha‘krabor-ty‘, counsel
' o Ms. P. Mondal, counsel
‘Forthe respondents - : None
O R D E R{Oral)

A.K. Patnaik,, Judicial Member
This OA has been filed by the appllcants under Section 19 of the

Administrative Trlbunals Act, 1985 seelémg the foIIowmg reliefs:-
‘ o '
i . vb
% .

i ; ; e
'selectlon test for promo lgn t \‘;’ ofa', echnician Grade-lll against 25%
QSQ Quota smce the qu t‘ \: B di ver5|on was not provided to
the appiicant in ‘the examin allintgrme

(‘ii) ~Action of the respondents to the extent of providing reservation in
. respect of vacanmes under |mpugned Annexure A-1 may be declared illegal
and unsustamable in view of law laid down by the Hon’ble Apex Court.

“(iii) Leave may be granted to add the othér.applicants under Rule 4(5)(3)
of the CAT procedure Rule o -

2. The a.p"p,hc_ants have also filed an M:A.N0.350/573/2018 seeking permission
of this Tribuna:li'.-to move the O.A. jointly under Rule 4(5)(a) of CAT(Procedure)

Rules.

3. :~‘H_fe:a‘rd‘ Mr. A Chak-raborty leading Ms. P. Mondal, Id. counsel for the

S .apb_lican‘ts: None appears for the official respondents,

4. . The M.A. for joint prosecution is allowed.

T,

»‘evs" espondent to reconduct the |




5. So far as the O.A. is concerned, Mr. A. Chakraborty, |d. counsel for the
| applicants submitted that a corfigendUm was issued by the . réspondent
authorities fbr fillihg up 29 vac»ancieé for promotio‘vn to the post of Tec_hnician
Grade i ag‘a‘inst 2 to percenf QSQ; The applicants were found eligible by the
Scruﬁtihy ,Cofnn%_ittee for appearing invth.e 's‘elgéti‘o:n?test for prbmdtio_n to the post
of Technicvia-an_rad'e_—Hl. It is further submitted by Mr.,thakraborty that a panel of
‘ -selectec’l 'carlxd'ida'tefs was published wherein the nahes of the applicants did not
.ﬁ‘nd ény. pla?:e, '-theréfore, the applicants made representations to the authority
concerned for making an enquiry in respect' of conducting of selection test on the
ground that qu._estibn péper in Hindi version were supvplied to the applicahtsﬂ after ..
one hour f.ro_m._' actual starting time of the test. vAs the applicants’ case. has not
'

been considered by the authority, 69 Eséfﬁéﬁé they have come to this Tribunal
. . v A ->>‘ . .

1%

: éeeking.the aforesaid reliefs. |

6. Itis 'submitted by Mr. several judgments have been
delivered by Adifférent courts of law which goes to say that the applicants are

entitled to the similar benefits.

7. 'H.c;wever, on sincere prayer made by Id.‘ counsel for the applicants Mr. A.
: Cha‘kr;ab'orty; _li'ber'tfy 'is-grantéd toxhe*applicahté to make detailed cémpifghensive
.representafic:)n‘s jvéntilat'in‘g their grievances to._- the Respondent No.l1 i.e. the
Gene'ral‘"Manag.er, iEastern Railway-, Fairlie.PIace, Kolkata within a period of two
\A(ee’ksj,'f[om, t_h:e, dété'of receipt of this ord-er,‘ If such 'represe‘ntatiOng .are filed
“within 'tvy‘o V\V/é;e.aks,;then the Respohdent 'No_.l i.e. the General Mana'gér,.AE'ast'ern
R-a'ilway;‘_fF,:a"ivﬂie -’Pi'l'aicc-a, Kolkaté shall consider the same and pass a well reasoned
,or,der‘é'.;:»per rules and regulations governing the field within a period:-o_'f-six~.week,s

from the -détg .‘of receipt of such representations from the applicants. No further
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action shall ‘be‘takeh by the respondents for promotion to the next hierarchy till

such reﬁresentétions (to be filed) of the applicants are disposed of and the results
are_communi_céted-to them. After suth consideration if the applicants are fbund
entitled to the "-benfeﬁts claimed, the respondént authorities shall grant the
| covnsedué_n'tial_ benefits to the applicants within a further period of six weeks from

the date of t_é_kving_'dec'ision invthis regard.

8. ,I}t‘isl made clear that l" have not gone into the merits of this case and all the
points to be.raised by the abplicants in their representations are kept open for
consideration by the reSpé’ndent authorities as per rules and regulations

governing the field.

9. With the aforesaid observations and directions, the O.A. is disposed of at

| @t?far,;', »
the stage of admission itself. sg\\‘% |
-—' *- :
A copy of this order along with

#No.1 by the Registry through speed

post for which Id. counsel for the applicant shall deposit the cost within one week.

(A.K. Patnaik_)

Judicial Member
sbh




